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No. 9-I.A-281}lf .- Thc followirrg order by the Govemor of Punjab,

dated the 12th March, 2018, is published lbr gcneral inibnnation
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DATED C]T{ANDIGARII:
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V.P. SINGH BA.DNORE'
GOVERFIOR OI|I PUNJAB.''

SltASIil LAKHANPAT., MISIIRA'
SECRETARY.
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DATED CHANDIGARd
TI{E t21r'H MARC}r, 2018.
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VIRTUE OF CLAUSE (l) oH AR'flct.l1 174 OF- THE CONSTT|UTION OF

I].{DIA, I, V.P. SINGH BADNOR}'], (}OVERNOR OF PLINJAT], TIEREBY

SUMMON THE FIFTEENT'H VITI{AN SABF{A OF THE STATE OF

FTINJAB TO }VTEET FOR I'fS I;OTJKI'II SESSION AT 11.00 A.M' ON

TUESDA.Y, THE 20rH MARCH" 2018. lN lHE PU{JAB VIDF{AN SABHA

HALL, VIDHAI{ BHAVAN, CFIANDIT}ART{.

No. 9-LA-2SlS/ _hL/iJLr dated Chandigarh, the 12th March, 201S.

Copy forrn'arded for infbrmation to

all httembers of the Punjab Vidhan Sabha;

the Chief Secretary to Governmcnt, Funjab, Chandigarh;

all Additional Chief Secretaries / t"inancial Commissioners / Principal

Secretaries / Administrative Sccrctaries to Govemrnent, Pgnjab'

Chandigarh;

1.

:1.

.J.
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4. the Principal Secretary to Govornment, Punjab, Department of
Parliamentary Affairs, Chandigarh (with 4 spare copies) with reference to
his Department's letter No. 1fi/2}17-3ifr*/1182621/1, dated the l2th
March, 2018;

5. the Secretary to Governor, Punjab. Chandigarh;

6. the Chief Electoral Of-ficer and Secretary to Government, Punjab,
Election Department, Chandigarh (with 4 spare copies);

7. the Legal Remembrancer ancl Secretary to Government, Punjab,
Legislative Department, Chandigarh;

f. ihe Secretary-General, Rajya Sabha, Parliament House, New Delhi-
I 10001;

9. the Secretary-General, Lok Sabha, Parliament House, New Delhi-l10001
(with two spare copies);

10. the Secretary to Government of India, Ministry of Parliamentary Affairs,
9Z,Yarliament House, New Delhi-l 10001;

11. the Secretary, Government of India, l)epartment of Legal Affairs, Ministry
of Law, New Delhi;

12. the Secretary. Election Cornmission of India, Nirvachan Sadan, Ashoka
Road, New Delhi-l 10001 ;

13. the Secretaries to ail State Legislative Assemblies / Councils in India;

14- the Deputy Secretary to Governmcnt cf India, Nulinistry of Home Affairs,
{Political l {A) Section). New Delhi 110001;

15. the lJnder Secretary to Government, Punjab, General Administration (By
name) with 180 spare-copies for distribution amongst the various Branches
under the Administrdtive Secretaries:

16. the Librarian, Lok Sabha Secretariat, Parliament House, New Deihi-
r10001;

17. the Directcr, Information and Public ltelations, Punjab, Chandigarh;

18. the Incharge, United News of India. S.C.O. No. 2411-12, Sector 22-C.
Chandigarh1'

19. the incharge, Press Trust of India, S.C.O. 78, First Floor, Sector 47-D,
Chandigarh; and

2A. ail Press Correspondents stationed at Chandigarh.
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